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 So  far  as  the  formation  of  the  Oil

 Corporation  is  concerned,  this  matter
 is  referred  to  us  and  this  is  under
 examination  with  the  Planning
 Commission.  We  _  shall  certainly
 take  the  views  of  the  State  Govern-
 ment  into  consideration,  before  we
 take  a  final  decision  in  the  matter.

 So  far  as  decrease  in  the  supply
 of  sugar  is  concerned  this  has  been
 due  to  the  fact  that  we  have  decreas-
 ed  the  quota  all  over  the  country.
 Therefore.  according  to  the  populaticn
 and  consumption  basis,  Gujarat  quota
 has  also  been  decreased  and  this  is  an
 all-India  phenomena,  it  is  not  orfly
 particular  to  Gujarat,  but  in  the
 case  of  all  State  we  have  reduced  the
 quota  of  sugar.

 33.58  hrs.
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 NOTIFICATION  ETC.  UNDER  INDIAN  TELE-
 crarH  Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):  On
 behalf  of  Shri  H.  N.  Bahuguna,  I  beg
 to  lay  on  the  Table—

 (i)  A  copv  of  the  Indian  Telegraph
 (Eleventh  Amendment)  Rules,  972
 (Hindi  and  English  versions)  publish-
 ed  in  Notification  No.  G.S.R.  583  in
 Gazette  of  India  dated  the  I6th  De-
 cember,  972  under  sub-section  (5)  of
 section  7  of  the  Indian  Telegraph
 Act,  1885.  [Placed  jn  Library  See
 No.  LT-4384/73].

 (2)  A  copy  of  corrigendum  (Hindi
 and  English  versions)  correcting  the
 numbers  of  Notification  Nos.  G.S.R.
 446  and  447  laid  on  the  Table  on
 the  29th  November,  ‘1972,  under  sub-
 section  (5)  of  section  7  of  the  Indian
 Telegraph  Act,  1885,  to  Nos,  G.S.R.
 445  and  GS.R.446  respectively.
 [Placed  in  Library.  See  No,  LT-485/
 73)
 Norrrications  uNprr  ALL~-Inpra  SER-

 vices  ACT
 Former  Srcrrrary  or  STaTe  Srrvcr
 Orncers  (Connirron  ०  Srenvrer)
 (Remova.  or  Drrricovrtes)  Onrner

 No.  i,  Ere.
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  On  behalf  of
 Shri  Ram  Niwas  Mirdha,  I  beg  to  lay
 on  the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (2)  of  section
 3  of  the  All  India  Services  Act,,  1951:

 (i)  The  Indian  Forest  Servire
 (Fixation  of  Cadre  strength)
 Second  Amendment  Regula-
 tions,  1972,  published  in  Noti-
 fication  No.  G.S.R.  478(H)  in
 Gazette  of  India  dated  the  4th
 December,  1972;

 a)  The  All-India  Services  (Study
 Leave)  Second  Amendment
 Regulations,  972  pubhshed  in
 Notification  No.  GSR.  WIT
 in  Gazette  of  India  dated  the
 30th  December,  1972,

 (ii)  The  Indian  Administrative
 Service  (Pav)  Amendment
 Rules,  1973,  published  in  No-
 tification  No.  GSR.  7(E)  in
 Gazette  of  India  dated  the  9th
 January,  1978;

 (av)  The  Indian  Admunistrative
 Service  (Pay)  Third  Amend-
 ment  Rules,  1973,  published
 in  Notification  No.  G.S.R.
 49(E)  in  Gazette  of  India
 dated  the  lst  February,  1973.

 (v)  The  Indian  Administrative
 Service  (Cadre)  First  Amend-
 ment  Rules,  1973,  published
 in  Notification  No.  GSR.
 58(E)  in  Gazette  of  India
 dated  the  2th  February,
 ‘1978;

 (vi)  The  Indian  Administrative
 Service  (Pay)  Second  Amend-
 ment  Rules,  973  published
 in  Notification  No.  G.SR.
 59(E)  in  Gazette  of  India
 dated  the  12th  February,
 1973.

 {Placed  in  Library.  See  No.  LT-486/
 73).

 (2)  A  copy  of  the  Former  Secretary
 of  State  Service  Officers  (Conditions


